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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKATA

ORIGINAL JURISDICTION

o.A. NO. 64 0F 2024

IN THE MATTER OF:

News itern titled "Order restrains illegal
mining. quarrying" appcaring in
The Shillong Timcs dated 06.01 .2024 .. Applicant

Vcrsus

Meghalaya State Pollution Control Board & Ors. ...Respondents

ACTIONTAKENREPORTONBEHALFOFRESPONDENT . E

NOS.2 AND 3 _ STATE OF MEGHALAYA € E

Hg
I, R. Nainamalai, IFS, the Sccrctary to the Govcm."nt of; 

5 !

Secretariat, Shillong, Meghalaya - 793 001, do hercby solemnly affirm

and state as under:

l. That I am prescntly posted as thc Sccrctary to thc Govcn.rmcnt of

'tA Meghalaya, Forcst and Environmcnt Department. Being convcrsant

th the facts and records of the present case in rny official

pacity, I am compctcnt and authorized to swear this affidavit on

o{
Meghalaya, Forest and Environmcnt Departmcnt, having officc at thc ! E
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2. That thc present action taken report is bcing filcd in continuation

with the reply affidavit filed on behalf of the answering

Respondcnts on 26.07.2024 and it is most respectfully prayed that

present affidavit and repetition is being avoided for sake ofbrevity.

3. That it is most rcspcctfully submitted that as earlier submittcd in

the violators and their opcrations have bcen closcd. At thc outset it

is further submitted that a high-level meeting chaired by the Chief

Sccretary, Govcrnment of Mcghalaya with all concerned State

officials and Police authorities have taken place subsequent to

order dated 29.07.2024 and the present affidavit is being

place on record the action taken pursuant thcrcto till date.

It is most rcspcctfully prayed that the action is still

and some more time may please be granted to file a comprehensive

4. That in the affidavit dated, 26.07.2024 the number of violators

TA found during the raids conductcd by the District Task Forcc was

l1l tioned and this Hon'ble Tribunal sought details of each
rqhal t

lator along with quantity of illcgal stone and bouldcr scized

filed to EEr (t€
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m thcm. The details in tabular fonn are bcing placcd on record

the content thereto may kindly be treated as part and parcel of the

affidavit dated 26.07.2024 closure notices have been issued to all

action taken report qua action taken against all the violators.
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in tabular form with this affidavit. A copy of thc information

containing name of violator and quantity of stones,/bouldcrs scized

from thcm is anncxcd hcrewith and marked as ANNEXURE R/I.

5. That offencc rcports havc been drawn against the 33 violators total

amount of fine/compounding fee received from the violators till

date amounts to Rs. 1,72,920l- (Rupecs Onc Lakh Scvcnty-Two

Thousand Ninc Hundred Twenty). A table containing details of

cach offcncc rcport is anncxed herewith and markcd as

ANNEXURE IV2.

6. That it is furthcr most rcspcctfully submittcd that sincc all thc

under Section 41A of the CrPC (Section 35 of the Bhartiya Nagarik

T A That further the offenccs have becn compoundcd undcr Scction

A of the Mines and Minerals (Development and Regulation) Act,

offenccs under the are punishable with maximum sentence of lcss . -E

EE
than seven years of imprisonment, as per the law laid down *\1p 

iu

directions issucd by the Hon'ble Supreme Court in the casc "t -r*: E,

Satender Kumar Antil v. Central Bureau of Investigation (2022\, O ' B 
t'i.

-9"
SCC 51, no arrests have been made till date and process laid down

Suraksha Sanhita) is being followed in all cascs.

Lal sl"
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57 (MMDR Act) and for that reason also no arrcsts havc bccni
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8. That thc namcs of all thc violators havc been forwardcd to thc

Meghalaya State Pollution Control Board vide letter dated

06.09.2024 for calculation and imposition of thc Environmcntal

compcnsation for damaging the environmcnt. A copy of lcttcr ol'

Govt. of Meghalaya to MSPCB dated 06.09.2024 is annexed

hcrcwith and markcd as ANNEXURE R/3.

9. That it is most rcspectfully submittcd that the incidcnccs of illcgal

mining havc stccply dcclined in the Statc of Meghalaya in thc

recent past with continuous proactive measures undertakcn by the

Statc. It is furthcr submittcd that as and whcn thc rcports or

information rcgarding any illegal mining/quarrying/transportation

initiating appropriate criminal proceedings against them

10. That it is thus most respectfully prayed that the above

may plcasc bc takcn on record and the application may kindly bc

disposcd of with appropriate orders which may be passed by this

I-lon'blc Tribunal.

It is prayed accordingly.
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of illegal minerals is received by the State immedia

bcing initiated against thc culprits by closing thc illcgal

c.Ete actron't\Ie.E

activitv and eZ 1' -e'o.Z
oi---
3-sa

od
-_ ?,

inlormation 9'o

AT

LaL' r-

I

,/17

I
a

OF

DEPONITN'I'
u

Sh';,,.J
t

4



VERIFICATION:

Verified on thi day of September 2024 that the content of the

above affidavit is true and corect to the best of my knowledge and

belief based on official records of the Govcmmcnt of Meghalaya and

\
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that nothing is false and nothing material is concealed therefrom.
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SI

No. Name of !'iolators
Quaatity of seized minerels

@oulder stone)
io Cu.m

Shri. Delhi Thabah,
Lyagdoh Sohiong East l(hasi Hills District.

t4.5

2 Shri. Robertson Kurbah.
Mawlai, Shillong I8

)
l7

4 Smti. Santina Diengdoh,
Sohpholl Mawnraram, East Khasi Hills District

16.5

Smti. Saroj ini Thabah.
Umsaw, Sohiong East Klasi Hills District

t6

6 Shri. Teiskhemlang Nongbri.
Umphlrnai, Fast l(hasi Hills District

II
7 Smti. Wanphymailang Wankhar

Laitkor. East Khasi Hills District. l.l

8 Shri. Bawanshr,a Kharkongor.
Uqphymai. East Khasi Hills District.

9 Shri. Shemlang Kharkongor,
Uryphy'mai, East Khasi Hills District

l

l0 Shri. Kroswel Kharkongor,
Lamlver. East l(hasi Hills District 10

t1 Shri. Lamphrang Kharkongor.
. East Kiasi Hills District.Lam lr'er 6

2I Shri. Jral Rlnjah.
U Mon. East Kbasi Hills DistricrLaitlor K

i_1
5

Shri. William Wanlhar,
Lamller. East Khasi Hills Di$rict.

-1

i6 Shri. Syrpailang Lawai.
Laitkor. East lz'Jrasi Hills Di:trict

5 Smti. \,larlin Ml,nlong
Lm ai. East Khasi Hiils Disrict

Shri. Baskhemlang Lyngdotr-
Smit, East Khasi Hills Dstrict.

l

l8
l

t9 Shri. Hillbok Wankhar.
Umphymai, East Khasi Hills District.

l0
.t

ll Shri. Pher Warbah,
Nongkrem. East Khasi Hills District.

l,{

ll Shri- Chesterfi eld Kharkongor.
Umphynai. East Khasi Hills Districr. 1

Shri. Srorel Kurbah,
Mawmaram, E€st Khasi Hills Districr.

Shri. Tyngshain Mawrie.
Lad Nonglrem. East Khasi Hills District.

Shri. Rotan Wanthar,
Laml;-er. East I(hasi Hills District.

Shri. Elbingstone Mawkhie*..
Umphymai. East Khasi Hills Districr.
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23 Shri. Lamsting Myllong,
U East Khasi Hills District

I
Shri. Charlester Nongdhar,
Umplryrnai, East Khasi Hills Distric. t6

2i Shri. Komingstar Mawlong.
Umphgnai, East Khasi Hills Disrict_ l5

26 Shri. Khrawbok Khongwar.
Umphymai. East Khasi Hills District.

ll
27 Shri. O. Nongspung,

Wahkdair East Khasi Hills District.
I

t8 Shri. Robert S. Nongrunq
Madanrting, East Khasi Hills District.

ll

29 Smti. Aquila Mawrie,
Wahkdait East Khasi Hills District.

30 Smti. futa Kharkongor.
Wahkdait, East Khasi Hills District. 6

3i Shri Frankf, Mukhim.
Madanrting East Khasi Hills Districr.

1

32 Shri. Elbistar Kharkongor,
Jyntah, Umkhen River. East I(hasi Hills District.

J ] Smti. Icvllne Srgrope.
llarlanting East Khasi Hitls Disrrict l0

Total : :91.5

/rlL.
DMriondford gfrcer

:tsl Khael Hllls & Ri'Bhol (T) Divisir"
Shillotg

2.5
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ffi
#s,

To,

Sub:

S,r,

NO.KW 1n35/EKry Z?ct\

The Chairman,
Meghalaya State Pollution Courol Board
Shillcne.

with reference to the subject cited abovg I am enclosing herewi& the Name of
violators for which offence has been drawn by this office at sohiong, Mawblei and

Umphy"nai areas for far.our of your pen:sal,Envkmrnental Compersati,or may kindly be
processed ftom your exl

This is for favo*r of yor information and aecssary. acli,on.

Enclosed . As above

Yours tuithfully.

/t, ,t/

Forest Management Building, 1n Floor
Lower [rdrumiere, Shillong - 793d]1

Phone No: 0:!5+22:16375
Email ld :dfo&rasihtf,s@gmailcom

GGVERNMENT OF MEGHALAYA
DEPARTMENT OF FORESTS & E}IVIRONMENT

OFFICE OF THE DIYISIONAL FOREST 0FFTCER: EAST KHASI HILLI
RIBHOI TERRITORIAL DIVISION: SHiLLONG

Dated Shillong ttrc 1{*l XptnOZ+

ariginl Applicatnn no.150/2024, Nevs item titled "orfur restains illegal mining,
quarying" appearing The Shillong limes doted A6.01.24.

/w-
Divbional'Foribffie.r

East Khasi Hills & Ri - Bhoi (T) Divisio_n
Shiltoag.
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Avijit Mani Tripathi <avijitmani@gmail.com>

O.A. 64/2023- Report for State of Meghalaya
1 message

Avijit Mani Tripathi <avijitmani@gmail.com> 13 September 2024 at 09:58
To: enatoli sema <enatoli@gmail.com>

Ma'am,
PFA the copy of report being filed on behalf of State of Meghalaya in the captioned case.

Regards,
Avijit Mani Tripathi
Advocate on Record
Supreme Court of India
B 17, Fourth Floor, Jangpura Extension
New Delhi-110014
Ph.011-43582788, 9958537705
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